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CENTRAL ADMmiSTRAI IVE TRIBUNAL.' JABALPUR BENCH, 

Original Applications Nos. 163.172 and 229 oi.2Q05 

Jabalpur, this the 10th day of May, 2005. 

Hou’bleMr, MndaJiMoh«n, Judicial Member
I

1) ! Original Application No. 163 of 2005.

Smt. MitliileshMelira,
Wife of Late Sliri B .L. M eJira,
Aged about 52 years,
Disp^ch Clerk in tlie Office of 
T elecom District Manager(TDM )(B SNL),
Narsinghpiir(M.P.) 487001. Applicant

(By Advocate -  Slui Gopi Cliourasia)

(2) Original Application No. 172 of 2005
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Snit. SushilaTiwari,
Wife of Late J.P. Tiwar),
Aged about 53 years,
Assistant Post Master,
Narsinghpur(M.P.) 4827001
(By Advocate -  Sliri Gopi Cliourasia)

Applicant

(3) Original Application No. 229 of 2005

Smt. Durga Bai Soni,
Wife of Late Sliri Uma Shankar Soni, 
Aged about 51 years,
Postal Assistant,
N arsinglipui(M .P.) 487001 Appliciint

V E R S U S

1. Union of India,
Tluough Secretary,
Ministry of Conmiunication, 
Department of Post, 
DakBhawan,
NewDeUii.

Cliief Post Master General, 
M.P. Circle,
Bhopal



If ■

3. Director, lYisUil Accoiuits,
G .T.B. Conipicx.
Bhopal

4. The Senior Superiiilcndeiit of Post Of fices, 
Hosliaiigabad Division,
Hoslijaigabad (M .P.) Respondents

(By Advocate -  Sliri P.Sliankaran for respondents in OA 163/05 
Shri S.K. Mislira for respondents in OA 172/05 

Shri Manish Chourasia for respondents in OA 229/05)

CQMMONfO R D E R)

As tlie facts, law and relief claimed by tiie applicants iii 

all tluee OAs Nos . 163, 172 md 229 of 2005 are identical, therefore, 

I proceed to dispose of all these OAs by passing a conunon order

2. By lihng tlie aforesaid Origitial Applications the applicmits 

have sought the foHowing inaui rehefs;-

“(i) to set-aside the impugned order dated
29.1.20Q5(AniiexiiieA/lX the interest of justice.”

1

3' Heard the learned co^jisel for the parties and carefxilly perused

the recoMs.
i . -

4. The learned counsel for the respondents has stated tliat tte  relief

claimed by the applicants in tlie aforesaid OAs has already been 

granted to tliem. Therefore, the OAs have become inlhictiious. Tlic 

learned covmsel for the appHcants has agreed with the aforesaid 

submission of the leanied coimsel for the respondents.

6. In view of the above,i  fact that tlie relief claimed by the 
^ r e a d y  --

apphcants in tlie afofo.9jiid OAs lias^l)cen grfinted. T lie re f^ ^ th e j^ s  

have become infnictiious. Accordingly, the same ^^^sm issed as 

infructuous. No costs.

(Madtin Molian) 
Judicial Member


